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HON'BLE MR. S.R. AD 1GE, V1CE CHA1RMAN (A)
HON'BLE DR. A. VEDAVALL1 , MEMBER (J)

.App1 i cants.

In the matter of:

Smt.Madhu Gupta & Ors.

Versus

NOT of Delhi & Ors. Respondents.

ORDER(BY CIRCULAION)

S.R.Adige,VC(A)

Perused the RA.

2. The grounds taken therin do not bring it

within the scope and ambit of Section 22(3)(f) AT Act

read with Order 47 Rule 1 CPC under which alone any

order/decision of the Tribunal can be reviewed.

3. RA is rejected.

(Dr. A. Vedava Mi)
Member (J)
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V i ce Cha i rman (A)


